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(e) the nature of decision arrived 
1I1? 

The Minister of LaboDr In the 
Minis',.,. of LaboDr and Employment 
(Shri Hathl): (a) to (c). Yes. Two 
Regional Offices-one in the State of 
.Andhra Pradesh (Kotltagnnium) and 
the other in the Sht.1c' of Madhy.l 
Pradesh (Pench Vallp.y Coalfields) 
are being set up to pnsure effi-
cient administration of the Coal Mines 
.Provident Fund in these two States 
respectively. Two additional posts. of 
Assistant Commissioners Coal Mines 

.Provident Fund have been sanctioned 
and each Regional Office will be in 
charge of an Assistant Commissioner, 
who will work under control and 
.'!uperintendence of thl Coal Mines 
Provident F1.'n,~ Com,.,,\s"inner. 
Dhanbad. 

Singareni CoUieries Company 

713. Dr. U. Mishra: Will the Minis-
'(er of Labour and Employment be 
1> leased to state: 

(a) the grounds for the delay in the 
.~nforcement of standing orders on the 
basis of revised model standing orders 
for Singareni Collieries Company; and 

(b) what steps arc being taken by 
the Regional Labour Comissioner 
(Central) in tiUs regard? 

The Minister of Labour in the Minis-
try of Labour and Employment (Shri 
Batbi): (a) The employers' and wor-
'kers' organisations have suggeste::l 
certain amendments to the revised 
Model Standing Orders for coal min-
ing industry which arc under conside-
ration. The employers are awaiung 
the results thereof. There has also 
been no application f~oT)1 th(> wnrkeJ's' 
unions to have the Standing Orders 
modified. 

(b) In view of (a) above. the Re-
'gional Labour Commissioner cannot 
1ak{' any action under the Act. 

Slngareni Colllerles 

'714. Shr! Eswara Red.y: Will the 
Minister of Labour and Employment 
be please:! to state: 

(a) whether the management of 
Singareni Collieries Company have 
violated the arrangement arrived at 
with the Singareni Collieries Workers' 
Union that there will not be fresh 
recruitment of Gorakhpuri workers; 

Ib) whether the management have 
also declined to confirm such of the 
Gorakhpuri workers who expressed 
their desire to become permanent; 

(c) if so, whether the action of the 
management does not constitute viola-
tion of the tripartite and industrial 
committee's decisions; and 

(d) what action is being taken by 
the Implementation and Evaluation 
Division of his Ministry in this con-
nection? 

The Minister of Labour in the 
Ministry of Labour and Employment 
(Shri Bathi>: (a) No such agreement 
has been entered into and the ques-
tion of it.s violation does not arise. 

(b) No; requests from 4 of the 
Goralthpuri workers for confirmation 
were r~ceived and are under consi.de-
ration (If th~ Management. 

(e) and (d): Dn not arise. 

Cycle Industry 

715. Shri A. N. Vidyalankar: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether Government have re-
ceived representation from the Small 
Scale manufacturers of cycle part.s. 
complaining against present licensing 
policy of Government that has forced 
on the small manufacturers an un-
equal and unhealthy competition with 
the large scale units; 

(b) whether it has heen suggested 
that certain components should be 
restricted to be manufactured and sold 
only by Small Scale Units in which 
SIIUIll Scale Sector has specialised; 

(c) whether it has also been com-
plained that proper and equitable 
facilities in the matter of supply of 
raw material. import and export are 




